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i',:achkau • • Applica t 

versus 

Union Inoia and other4 .„ Respond nts 

lar 

FIONIBLE 1,4i A K SINHA, 
Ipp1 BLE. MR V K SETH. HEPOER-A  

(by HonI ble mr A K jinha, Nember-J) 

JHeard the 'earned counsel for the appl ant. 

The app cant in this case has sought for voluntary retirement 

on his pplication dated 27:30-04-92 . pending before respondents. 

Learned counsel for tha ppplicant sutmits on the ba- is of 

Annexur 	that the applicant does not possess sou 	health 

to dont nue any more in service, therefore, the res ancients 

be coca singly directed to dispose of his applicati n. 

After gainc through tt4 relevant fact- and 

records of the case We c'rect the respondents to di'pose 

of the application datec27/30-04-92 for voluntary ^etirsment 

uithin a period of one month from the data of recei t of 

this or er. 

VIA 

MEMBER-A 

Dated: lahabad,May 14,-093. 
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